4 Written Answers

suffered seriomly during the 1971 Indo-Pak
war ;

(b) whether the whole population of
hilly towns had to vacate and large amount
of their properties were looted or destro-
yed ;

(c) whether Se to  shelling by Pakis-
tani Army as also due to compulsory va-
cation of their houses ordered by the
lndian Army, the people of this area had
to face innumerable financial and other
difficulties;

(d) if so, whether Government have
taken measures for paying compensation to
them for loss of their properties, trade, busi-
ness and other avocations of life; and

(c) the measures of rehabilitation and

payment of compensation undertaken by
Government for the people of this hilly
area?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY) : (a) to (e). The requisite
information is being collected and will be
laid on the Table of the Sabha as soon as
it becomes available,
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Enforcement of Eniployees Provident
Fumds Act In Poblic Undertakings

9027. SHRI Md. JAMILURRAHMAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government are aware that
a large number of Public Undertakings
covered under the Employees Provident
Fund Act are nat regularly complying with
the provisions of the said Act;

{b) whether public transport undertakings
practically in all the Regions are not regu-
larly complying and investing the Provident
Fund accumulation into the prescribed se-
curities inasmuch as some of the transport
undertakings have not invested at all the
entire Provident Fund accumulation since
the very date of coverage and it is being
misused and the Provident Fund money has
not been transferred to the Board of Trus-
tee at ail; and

(c) whether in view of the recurring
default on the part of the Public Under-
takings, Government propose to issue direc-
tives to all the Regional Commissioners to
personally visit all such units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI G. VENKATSWAMY):
(a) to (c). The information is being col-
lected by the Provident Fund Authorities.





